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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
First Session
BULLETIN—PART I
(Brief Record of Proceedings)

Monday, May 24, 2021
No. 1
(Naﬁanél aﬁthem was sung before the commencement of the proceedings)

The members assembled for making oath or affirmation at 9.00 a.m. in the
Assembly Chamber, Shri P. T. A, Rahim who was appointed by the Govemor to
‘perform the duties of the Speaker under Article 180 (1) of the Constitution was in -
the Chair. The Secretary informed the House that under Article 180-(1) of the
Constitution of India the Governor has appointed Shri P. T. A. Rahim to perform,
the duties of the Speaker and that under Article 188 of the Constitution the
Govemor has appointed Shri P. T. A. Rahim as the person before whom members
of the newly constituted Legislative Assembly shall make oath or affirmation

according to the form, set out for the- purpose in the Third Schedule of the
Constitution.

One hundred and thirtysix elected Members made and subscribed oath or
affirmation and signed the Roll of Members under Article 188. Amidst the
proceedings the House was temporarily adjourned at 11.27 a.m. and reassembled
_at1.39am.

The House adjourned at 11.54 a.m. to meet again at 9.00 a.m. on Tuesday,
25th May, 2021,

S. V. UNNIKRISHNAN NAIR,
Secretary.
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